
       
    
     

       

            
   

   

   

   

      

   

   

   
 

    

   
  

     

   
 

    

 
     

     

   
          

    
     

     

    

              

            

          

           

    



        
      
       

   

           

           

      

           

             

          

           

     

           

            

           

       

           

         

        

         

              

            

           

           

           

           

             

             

         

           
            

            

             

             

          



       
   

  
   

            

               

        

            

              

           

             

    

           

            

         

          

       

             

              

             

            

        

         

           

         

          

          

         

         
 

            

               

            



       
     

        

    

          

        

      

         

     

           

         

        

         

          

  

          

          

        

           

             

          

       

        

        

      

           

           

     

         

       

         

       

            

   

                

           

 
        



       
      

 
  

               

     

            

           

             

            

               

    

              

            

              

                

           

            

            

             

           

       

            

            

           

             

            

   

             

           

          

             

    



            

    

            

           

         

           

            

          

         

   

           

       

      

            

           

            

              

          

          

              

              

      

              

             

        

       
       

      

    

              

               

           



BFFORE THE NATIONAL COMPANY LAW-TRIBUNAL. MUMBAI BENCH
csP 4?2/2 10-:t2/NCLT/M B/M AH/20 I 7
CSP 471/1.10-23 2TNCLTTM B/M AH/20 I 7
CSP :17412 10-2l2,NCLT/M B/M AH/20 I 7

Superintendcnt ofStarnps for the purpose ofadjudication ofstamp duty payable,

if any. on the sanre \rithin 60 days frolr the date ofreceipt ofthe Order.

g) Each Petitioner CoDrpanies to pay cost of < 25,000/- to the Regional Dtector,

Westem Region. Mumbai to be paid \eithin four weeks from the date of receipt

ofthe duly Certified Copy ofthis Order.

h) l rilns t'eror Cornpanie\ (i.e. Pelitioner in CS P No.'S of 201 7 and Petitioner int{t, '

CS P No. eB of 2l) t7) each to pay cost of { 25,000/- to the Official Liquidator,

Nlurnbai to be paid within four weeks from the date of receipt of the duly

Certified Copy of this Order.

i) Thc transt'eror cornpanies shall be dissolved without winding-up after this

Scheme becornes ef'fective.

-i) All authorities concemed, to act on a copyofthis Order along with Scheme duly

Certified by the Deputy Director or Assistant Registar, as the case may be,

National Company Law Tribunal, Mumbai Bench.

k) Any person interested is at liberty to apply to the Tribunal in these matters for

an1- directions or modification that may be necessary.

l) Any concerned Audrority is at liberly to approach this Bench lbr any clarification

regalLls to this Schenre hcreinafter.

m) The Scheme is sarctioned hereby and the appointed date ofthe Scheme is hxed

as. l" April,20l6.

ll. Olderecl accordingll'. 1o be consigned to Records

BH.\SK.\R1 P.\ \I'T L.\ IIoHAN
\t []\r B []l{ (.t t DICI{L)

Datcd : 28.11.2017

NI. K. SHRAWAT
NIE\IBER (JT,DICIAL)
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